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urtKi' Rl E MR N SAHU, MEMBER (A) . »
Sltl Sr; A. VEDAVALLI, MEMBER CJ)
1 . Shr 1 John 1 , .

S/o Shri Nanak Chanel

..Pet i t ioners2 Shri Kishan Singh,
S/o Shri Johri^ , w ^ . •

(By Advocate Shri 6.L. Madhok, proxy for Shri B.S.
Mai nee, Counsel)

-Versus-

1. Shr i S.P. Mehta,
General Manager ,
Northern Railway, *
Baroda House,

New Delhi.

2. Shri S.K. Choudhary,
Divisional Rai1 way Manager,
Northern Railway,
State Entry Road,
New De1h i .

(By Advocate Shri R.L. Dhawan)
ORDER (ORAL)

HON'BLE MR. N. SAHU, MEMBER (A):

...Respondents

Learned counsel for the respondents has

drawn our attention to the order of the High Court in

C.W.P No.208298 dated 29.4.98. By this order the

operation of the impugned judgement of the Tribunal

dated 5.3.97 is stayed by the High Court. In this

view of the matter C.P. cannot be proceeded further.

C.P. is dismissed and the notice is discharged.

(Dr . A. Vedava Mi)

Member (J)

(N. Sahu)

Member (A)


